LOK SABHA DEBATES

! LOK SABHA

Satuidy, March 15, 1960/Phalgura
25, 1901 (Seka).

The Lok Sabha metat Lleven of the
clock

[MR. SPEAKER in the Ghair]

PAPERS LAID ON THE TABLE

DeLH SALEs TAx (SECOND AMENDMENT)
Rures, CeNTRAL Excse (THIRD AMEND-
4ENT) RULFS, NOTIFICATIONS UNDER WEALH
Tax Act, IncoMe Tax Acr, Customs AcT,
aND CENTRAL Excise RULES.

THE MINISTER OF TFINANCE
(SHRI R VENKATARAMAN) : On
buhalfof Shri Jagannath  Pabadia,

I beg to lay on the Tablc:

(1) A copy of the Delhi Sales Tax (Second
Amendment) Rules, 1980 (Hindi and
Englih vetsions) published in - Noti-
fication No. F.  4(50)/70 Fm. (G)
m Delhi Gazette dated the zond
February, 1980 under section 72
of the Delhi Sales Tax Act, 1975.

[Placed in Library See No, LT-4 89/80]

(2) A copy ofthe Central Ixcise (Third
Amrndment) Rules, 1980 (Hindi and
Euglish versions) published 1n Noti-
fication No. G. 5. R. 77 (E) in Gazette
of lndia dated the 6th Much, 1980,
under section 38 of the Central Excisc
and Salt Act, 1944.

[Plawed in Library Sve No. LT-390/80]

(3) A copy of the Central Boud of Excise
and Customs (Regulation of Trans-
action of Business) .Amendment
Rules. 1979. published in Notifi-
cation No. GSR 572 (E) m Gazette
of India dated the 5th October,
1979 under sub=-section (1) ofsection 4
of the Central Boards of Revenuc
Act, 1067.

[Placid in Library. Ses No. LT-4g1/8¢c)
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(4) A copy ecach of the following Notifi-

cations (Hindi and English versions)
under section 46 of the Wealth Tax
Act, 1957:—

(i) The Wealth Tax (Amendment)
Rules, 1980 published in Noti-
fication No. S. O. 41 in Gazetie
of India dated the 1g9th January,

1g8o.

(ii) The Wealth Tax (Sccond Amend-
ment) Rules, 1980 published in
Notification No. S. O. 75 (E) in
Gazette of India dated the 28th
January, 1980.

[Placed in Library. See No. LT-492/80]

(5) A copy rach of the following Notifi-

cations (Hind: and English versions)
under section 296 of the Income-tax
Act, 1961:—

(i) The Income Tax (Sixth Amend-
ment) Rules, 1979 published in
Notification No. 5. O. 608 (E)
in Gazette of India dated the
2gth October, 1979.

(i) The Income Tax (Amendment)
Rules, 1980 published in  Noti-
fication No. 5.0. 40(E) in Gasette,
ogglgdi.; dated the rgth January,
1980.

[Placed in Library, See No, LT-493/80]

(6) A copy each of the following Notifi-

cations (Hindi and English versions)
Under section 159 of the Customa
Act, 1962 —

(i) GSR 35(E) published in Gazette
of India dated the 15th February,
1980 together with an explana-
toy memorandum  regarding
revision of exchange rates of
Pound Sterlinginto Indian curren-
cy 01 pice-persa.

(i) GSR 64 (E) published in Gazette
of India dated the 27th Febuary,
1980 together with an explana-
tory memorandum regarding in-
creasc in the countervailing duty
of Customs in imports of PVC.
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(iii) GSR 71 (E) published in Gasette
of India ditcd tl:ll:l grd Mlarch,
19Bo together with an explana-
tory memorandum i
v(i,nryon of exchange mmgwﬁ
Francs into Indian currency or
vice-versa,

(iv) GSR 72 (F) published jn Gazctte
of India dated the grd March,
1980 together with an  explana-
tory memorandum regarding
exemption to aluminium foil
interlined with issue paper for
use in tea chest linings from
whole of basic and additional
duties of Customs.

[Placed in Library, Sz2¢ No. LT-494 [80)

{7) A copy cach of the following Notifi=
cations (Hindi and English versions)
issued under the Central Excise

Rules, 1944 —

\i) GSR 29 (E) published in Gazette
of India dated the 1st February,
1980 together with an explana-
tory m=morandum regarding
amendment to Notification No.
89/79-CE dated the 1st March,

1979.

{ii) GSR 61 (E) published in Gaz:tte
of India dated the 27th February,
1980 together with an explana-
tory memorandum regarding
increase in the rate of excise duty
on non-naphtha based PVC.

firi) GSR 62 (E) published in Gazotte
of India dated the 27th February,
1g80 together withan explana-
tory memorandum regarding
reduction in therate of excise duty
on polystyrenc.

{iv) GSR 63 (E) publishelin Gazette
of India dated the 27th February,
IQBO togcthcr with an uplana-.

menorandum regarding
reduction in the rate of excise
duty on nylon moulding powder
and 4 other plastic resins.

(vy GSR 78 (E) published in Gazette
in India dated the 7th March,
1980 together with an explana-
tory memorandum regarding
extension of exemption of Central
Excise Duty on Nylon Yarn.

{Placedin Library. See No. LT-495/80]

MARCH 15, 1880

BUSINESS OF THE HOUSE

THEMINISTER OF PARLIAMEN-
'r%mm IRS (SHRI BHISHMA
N SINGH ): With Your permission
Sir, T rise to announce that Government
Busincsg in this Houe during the week
commensing 17th March, 1980, will
co1sist of ;—

(1) Consideration of any item of Govern-
ment Business carried over from
today's Order paper.

(2) General discussion on the Budg-ts
for 1980-81 voting of Demands for
grants on Account for 1680-81 and
dig~ussion and voting on the Supple-
mentary Demands for  Grants for
1979-80 for the States of Maharashtra,
Orissa, Punjab, Rajasthan. Tamil
Nadu and Uttar Pradesh.

(3) Discussion on the Report of the Comm-
isvio1er for Scheduled Castes and Se-
heduled ‘I'ribes for the year 1977-78.

(4) Consideration and pasting of the
Requisitioning and Acquisition of Im-
movable Property (Amendment) Bill,

1980,

(5) Furthe discussion on the 28th Annual
Report of the Union Public S-rvice
CHmmission.

SHRI G.M, BANATWALLA (Fo-
nnanl): Mr, Speaker, Sir, the Commis-
sioner for Linguistic Minorities is re-
ﬂmd to submit Annual Reports. These

ual Reports are laid on the Table
of thc House from time to time, The
Thirteenth Report of the Commisdoner
for Linguistic Minorities for 1970~71
was laid on the Table of the House on
22nd  August, 1973.

The Fourteenth Report for 1971-72
was laid on the Table of the Hoase on
10th gu!.y.h 1974. The Fifteent’zwke-
port for the year 1 was on
the T;!;le sqf the ]:!o!g:- 7031 fl sth June,
1977. The Sixteent tfor 2
was laid on the Tnblee?:cl"rthe Hom:
15th June, 1977, We do not know about
other Reports, But now it is very clear
and it is very shocking that the Annual
Reports L;f the Gomf mi:ioner for Lin-
guistic Minorities for the year 1g70-71
and for all the subsequent years have
not been discussed by this Honse. It
is a shocking state of affairs that for a
period of nearly nine to ten years these
Reports of the Commisioner for Lin-
guistic Minorities have not been discuss-
ed. We talk a lot about the minorities
but, then, it is a matter of great regrct
that we do no find sufficient time to
discuss these Reports required under
the Constitution. I therefore wurge on
the Government to scc to it that early



